CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
| Grlg;nal Application No. 747 of 2003

Jabalpur. this the 10th day of August, 2004
Hon'ble Mr. M.P. Singh, Vice Chairman

Vinod Shukla son of Late

Shri Shyamlal Shukla,

Aged about 28 years, unemploysed,

R/o Post Jaithari Linepar,

District Shahdol(Mm.P.) APPL ICANT

(By Advocate - None)
VERSUS
1. Union of India,
through its Secretary,

Department of Postal Dak Bhauan,
"New Delbhi.

2. Chief Post Master General,
M.P. Circle, Bhopal(M.P.) RESPONDENTS

(By Advocate - Shri K.N. Pethia)

ORDER(ORAL)
None is present for the &pplicant, Since it is an old case
of 2003, I proceed to dispose of this Original Application by
invoking the provisions of Rule 15 of CAT (Procedure) Rules,

1987. Hedrd the learned counsel for the respondents.

24 By fiding this Original Application the applicant has
claimed the folleowing main reliefs 3

"(a) the record relating to the con31deratlon of the
gpplication of the applicant's mother for compassionate
appointment resulting into passing of the order &nnexure A=2
.may please be summoned in the Hon'ble Trlbundl for perusal
and reference,

(b) by issuance of a writ in the nature of Certiorari,-
the order dt. 7.4.2000 &nexure A-2 may be guashed,.

(¢) Dby issuance of & writ in the nature of mandamus this
Hon'ble Tribunal be pleased to command the respondents to

give to the applicant a,compa051onate appointment &s edarly
as possible."

3. Th e brief facts of the case are that the father of the
applicant late Shyamlal Shukla was employed as Sub Post Master
in the Venkat Nagar Post Office, &ahdol. He died in hamess on

22nd August, 1998. The mother of the applicant has submitted an

Ny



i
v

* 9 %

application for gppointment of her son on compassionate growmd
which has been rejected by the respondents vide impugned order
dated 7th April, 2000. Hence, this Original Application claiming

the @aforesaid reliefs.

4o The respondents in thelr reply have stated that appointment
| on compassionate éround cannot be c;aim ed as a matter of right.
The Hon:’ubie Suprene Céurt in various cases has restricted ﬂie
grant ofcqnpassionate gppointment to the cases of extreme
financdial distress and—hot as a matter of right én the death of
th‘e Govemment employee, The purpose of the scheane of compassio=-
nate gppointment is to heip the faxni;zé menbers of the deceased
employee who are in’ great financial crisis, due-to the death of
the bread earner of the family, In the present ‘case'after the
death of the applicant's father late Shyamlal Shukle, the family
of the decedsed Govermmaent servant received Rs. 2,82,776/~ as
teminal/pensionary benefit and the widow of the deceased
anp10yée is getting pension of Rs, 4,573/~ per month, Apart from |
this, the family of the deceased owns a residential house.
Considering the totality of the circumstances, the competent
anthority arrived at -a conclusion that the applicant-"“s case is
not a fit case for grant of compassionate appointment. According
to the respondents in the present case the.only dependant of the
decedsed Govemment servant is the widow who has alreédy got Rs,
2,82,776/= as teminal/pensionary benefits and is also‘ receiving
Rs, 4,573/~ as pension per month. The applicant does not fail
within the purview of dqoaqdant menber of the family in‘ as much
as hev has alreddy attained the age of 28 years, They have furthex-
stated that fhe applicant in his application though stated that
late Ehy&ﬂa.}. Shukia left berind him, his mother 'and divorced
daughter, but%as ndt given the particulars of his sister.
Apart from this, the applicant has not diéclcsed the dmoumt of

maintenance received by his @ister after divorce., He has alsec
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Stated that the applicant has mertioned in the OA that there are
‘eleven manbers who were dependant on the deceased, but has failed
to give particulars in this regard. Ctherwise also, no other
family member than the widow and wmarried chiJI.‘dren do come
within the purview of dependants. In view of these it is not_
possible for the respondents to again 'conside:c th e case of the
applicant for grant of compassionate appointment. Hence, thé |

Original Application has no merits and is lidble to be dismissed.

5e I havé given careful consideration to the ri{;a]_. contentions
made on behalf of the parties and I £ind that the fathér of the
applicant died in harness on 22nd August, 199% . The éaurpoSé of
the sdhene of appointment on compassionate ground iézgrént'
immediate financial aésistance to the family vhen the bread-
winner of the fémi.}.y has dled and there is no other .m_ember to
Support the family and the family is in financial distress. In
this case I find that there are only two mawbers of the late
Government Servant, one is the widow and the other is,th.e son i.e
t’hé applicant and they have mansged their affairs for last six
years, As-per Several judgmenﬁs of the Hon'ble Supreme Court in
the subject, the compassionate appoinim et is to be granted 1n
the case oOf extreme financié:!. distress and not as a matter of
right on the death of the Govemment employee/servant. In this
case the widow is a}_ready getting an amount of Rs. 4,573/~ as
family pension and has also réceiiréd an amount of Rs. 2,82,776/~
as temminal/pensionary benefits. I.do not fing& fit case for
re-consideration of the applicent by the respondents for

appointm ent on compassionate ground.

6o Accordingly, the Original Application is bereft of merits
and is liable to be dismissed. Hence, the same is dismissed.
.(M.Po Sj.ngh)
Vice Chalmaean

NoO costs,

ilsAll





